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Priyank Bharati

Applicant in Person

Date 0\!09(20%‘{ :

Place : Meerut
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ORIGINAL APPLICATION NO. 511 OF 202&;' L NOTARIAS .- i
\ r-“\J \.- gi -
IN THE MATTER OF ‘§ s ® D g
\ﬂ:m/g/
Priyank Bharati ——APPLICANT
Versus

State of Uttar Pradesh through its Chief Seeretary and others  -——-RESPONDENTS

ADDITIONAL DOCUMENTS BY APPLICANT
MOST RESPECTFULY SHOWETH;

I, Priyank Bharati aged about 36 years R/O 1'48/4 Jagniti Vihar Meerut-250004, UP hereby
solemnly aflirm and declare as under:

I. That Scientists from the Department of Earth Sciences at the Indian Institute of
Technology, Roorkee, submitted the Project Final Completion Report titled

"Identification of Sites for Artificial Groundwater Recharge in Upper Ganga Plains,

[ ik Usgu{Rcmole Sensing — GIS™ in February 2011. On page 26 of this report, it is stated
>
7L ~—that},
N h ) \
LA ~ b P g\
! (T i -
f{ 1 ;/ leochannel 3 (marked as P3 in Fi igure 8.7): This paleochannel
Kg - ‘,_ & 5 ; ‘\I' ris from Sukratal through Mirahpur and extends southward parallel
AN L] '/ ! the Ganga river upto Hastinapur. The width of the paleochannel is
WY \"m:_; Y JAbout 4.2 km. The length is more than™30 km.
N — D,
_,) \

\\..d!n‘f/m in before and after Hastinapur the condition is worst. The pages of the report
are attached herewith and marked as ANNEXURE 1.
2. That the map showing the actual situation of Budhi Ganga. The map and Bhuvan Map

of Ground Water is attached herewith and marked as ANNEXURE 2.
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3. That Honourable Tribunal by order (OA 511/2023) dated 30.10.2023 had also directed

as under:-

In terms of the direction of the Tribunal dated 21.08.2023, the joint Committee was
required (o identify the extent of encroachment and provide factual status of
notifications and demarcation of river Budhi Ganga but, it appears that the said
exercise has not been undertaken by the joint Commitiee. With the report only one
enclosure received from the Sub Divisional Magistrate (Building) stated to be
concerning the encroachment in Budhi Ganga has been enclosed. A perusal of the
enclosure reveals that the details of alleged illegal allotment of plots under the
Revenue Code have been mentioned but the encroachment on the prohibited area
by the side of river Budhi Ganga has not been disclosed.”

Till now the Joint Committee not submitted the encroachment on the prohibited area
by the side of river Budhi Ganga and demarcation of River Budhi Ganga.
i

4. That a year has passed to file this OA in Honourable Tribunal, yet the fundamental work
remains incomplete. Our efforts appear to be more concentrated on paperwork rather
than substantive ground work. The following critical issues remain unaddressed:

i. The land of Budhi Ganga has yet to be demarcated, casting serious doubt on
compliance with regulatory requirements.

ii. The joint committee report is fundamentally flawed, lacking comprehensive

coverage of the entire Budhi Ganga area.

i. The incorrect revenue records have yet to be corrected.

. While the joint committee report details the river's origin, it fails to identify

where the river ultimately terminates. Additionally, no revenue documents

O
(khatauni) have been placed on record.

.. "Thc extent of encroachment remains unknown.

vi. the irrigation department has not provided a report on the river's catchment
area.

vii. In numerous villages, Budhi Ganga land has been encroched for residential
purposes, yet the joint committee report has not addressed this issue of
malfeasance by the authorities.

viii. Illegal constructions are occurring on the floodplain and riverbed of Budhi
Ganga in Hastinapur Pandawan and other villages. However, the joint
committee has not reported these illegal activities to the Honourable
Tribunal.

ix. Entire lllegal allotments are not cancelled till date.

These issues underscore significant shortcomings in compliance and enforcement.
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5. Thatletter sent to Indian Space Research Organisation and letter sent to Remote Sensing

Application Centre, Lucknow through District Magistrate Meerut aim to track the entire
channel/palacochannels of Budhi Ganga. In a similar case, ISRO played a crucial role
in tracking the channel of the River Saraswati. In many areas, the channel of Budhi
Ganga has completely vanished due to unauthorized occupants. The letters are attached

herewith and marked as ANNEXURE 3.

6. That in year 1981 Honourable Supreme Court in matter of State of T.N. v. Hind
Stone, (1981) 2 SCC 205 held that :
Rivers, forests, minerals and as such other resources
constitute a nation’s natural wealth. These resources are
not to be frittered away and exhausted by any one
generation. Every generation owes a duty to all succeeding
generations to develop & conserve the natural resources of
the nation in the best possible way. It is in the interest of

mankind. It is in the interest of the Nation.

‘
7. That in OA No. 325/2015, Honourable NGT, Principal Bench, New
Delhi stated that
In view of above, the Chief Secretary, UI’ may take further action and
ensure compliance in the matter of removing of encroachments and
taking other steps for restoration of waler bodies by periodically
~ L . holding meetings with the District Magistrate for monitoring.
RV g g g Je g
/ a0 27wl N\Restoration of water bodies is also a connected issue which can be
/ N e N Y . v . . .
A f*‘f \* I?mml(m'd by the same Committee at least thrice a year at the national
H . S A"} }
s )
, "Ievel.
sl : . .
o /As already noted, protection of water bodies serves great public
/

Y S e— ‘r\<.‘ )/ . .
‘?C'\/'f 2 purpose and is essential for protection of the environment. It helps

not only aesthetics but also water availability, aquatic life, micro
climate, recharge of ground v-va!f'r and maintaining e-flow of the
rivers. Under the Public Trust Doctrine, the State has to act as trustee
of the water bodies 1o protect them for the public use and enjoyment for

current and future generations.
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The Chief Secretary, UP (Respondent 1) can’t take proper action in the matter of Budhi Ganga.

8. The email sent to the Chief Sccretary (Respondent 1) and the Consolidation
Commissioner highlights that ncarly a year has passed since an application was filed
with the Honourable NGT. However, the Settlement Officer Consolidation (SOC) in
Meerut has yet to present the factual report. During the consolidation process in several
areas of Tehsil Mawana. such as Saifpur Firozpur and Hastinapur, the land of Budhi
Ganga was allotted and impose /lagans (tax). This land, being a water body, was reserved
under Section 132 of the Uttar Pradesh Zamindari Abolition and Land Reforms Act,
1950 .

According to The Uttar Pradesh Consolidation of Holdings Act, 1953
“Holding shall not include the following
(iii) land mentioned in section 132 of the Uttar Pradesh Zamindari
Abolition and Land Reforms Act, 1950."
Honourable Supreme Court of India in the matter of Jagpal Singh & ors. vs State of
Punjab & ors. in Civil Appeal No..1132 /2011 @ SLP(C) No.3109/2011 clearly held
that

In Uttar Pradesh the U.P. Consolidation of Holdings Act, 1954 was

3 widely misused to usurp Gram Sabha lands either with connivance of

b? the Consolidation Authorities, or by forging orders purported to have

¥

?(eﬂ passed by Consolidation Officers in the long past so that they

NCL?
v

A prmat
"u"\' e

rHay not be compared with the original revenue record showing the

. N

and as Gram Sabha land, as these revenue records had been weeded

out. Similar may have been thé practice in other States. The time has

i

stow come to review all these orders by whicl the common village
land has been grabbed by such fraudulent practices.

Ignoring the provisions of the act, consolidation officers ('in Short COY SOC have
allotted the reserved land of Budhi Ganga and imposed lagan (tax) on it. These actions
are beyond their jurisdiction, unethical, unconstitutional, and illegal. The email
detailing these concerns is attached herewith and marked as ANNEXURE 4.

9. That the Honourable Supreme Court of India in the matter of Jagpal and ors vs. State
of Punjab and ors. in 2011 directed to the Chief Secretaries of all the states of India.
"Before parting with this case we give directions to all the State

Governments in the country that they should prepare sclhemes
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for eviction of illegal/unauthorized occupants of Gram

Sabha/Gram Panchayat/Poramboke/Shamlat land and these
must be restored to the Gram Sabha/Gram Panchayat for the
common use of villagers of the villuge. For this purpose the Chief
Secretaries of all State Governments/Union Territories in India
are directed to do the needful, taking the help of other senior

officers of the Governments.

But Chief Secretary of UP ignore the guidelines set by Honourable Supreme Court

of India.
10. That A matter of wetland situated in Village Nagla Gusai. Tehsil Mawana matter is
en Tribunal OA 595/2022 Sarita Singh

pending before the Honourable National Gre

vs Sate of U.P. On date 16™ July 2024. Honourable Tribunal held that

Further, from record, we find that issue involve encroachment and

damage of environment in respect (0 land of lake and wildlife sanctuary

in area of Nangla Gusai Block Parikshitgarh, Tehsil Mawana, District

Meerut. From the Report submitted by District Magistrate, it is evident

that still encroachment on the area occupied by land in revenue record,

is continuing. It is also not disputed before us that in respect 10

S— encroached land comprising lake, there is no schemc of State
1A, 4: AN _Government for rehabilitation and encroachment on lake area is per se

/f,, C‘ :Hegal With regard 1o other encroachment, it is submitted that

\;rehabrhlanon proposal has been sent 10 State Government on

\ M 07.2024.
e, N 4 For the purpose of present case, we ind that first of all, the area of lake

S

'_.’; SRS W .
N ' =7 which has been illegally encroached, should be cleared by taking

>
Ny

appropriate steps by concerned authorities.
In addition to the allotment of illegal pattas (this type of allotment is null and void
from the date of allotments because this allotment is against the iwa) concerning
Budhi Ganga in Tehsil Mawana, certain portions of Budhi Ganga land(river bed)
have also been designated for rcsidcn;ial purposes. These actions are ultra vires,
egregiously unethical, manifestly unconstitutional, and unequivocally illegal.
Furthermore, the Government of Uttar Pradesh has failed to provide the

Honourable National Green Tribunal (NGT) with a list of these encroachers to date.
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According Honourable Supreme Court of India in year 2011 In the matter of Jagpal

and ors vs. State of Punjab and ors. set the guidelines and sent to Chief Secretaries of

all the states of India. Honourable court held that

What we have witnessed since Independence, however, is that in large

parts of the country this common village Jand has been grabbed by

money power or political
such land left

unscrupulous persons using muscle power,
clout, and in many States now there is not an inch of

for the common use of the people of the village, though it may exist

on paper.
Before parting with this case we give
should prepare schemes for

Sabha/Gram

directions to all the State

Governments in the country that they
eviction of illegal/unauthorized occupants of Gram
Panchayat/Poramboke/Shamlat land and these must be restored to
the Gram Sabha/Gram Panchayat for the common use of villagers

of the village. For this purpose the Chief Secretaries of all State

Governments/Union Territories in India are directed to do the
needful, taking the help of other senior officers of the Governiments.
The said scheme should provide for the speedy eviction of such
illegal occupant, afier giving him a show cause notice and a brief
hearing.

Let a copy of this order be sent to all Chief Secretaries of all States
and Union Territories in India who will ensure strict and prompt
compliance of this order and submit compliance reports to this Court

from time to time.

However. after the passage of 13 years, no_such scheme is currently_being

implemented by the Government of Uttar Pradesh. Consequéntly, district authorities

have failed to take any action against these encroachments, citing the lack of an active

policy or directive. This inaction has resulted in the continued unlawful occupation of

the land, exacerbating the issue and undermining the rule of law. The time has now

come for the government to enact a comprehensive and robust law specifically

addressing “THE EVICTION OF ENCROACHERS FROM WATER BODIES”,

The current legislation, the Uttar Pradesh Revenue Code 2000, is wholly inadequate,

vague, and ineffective in this regard. Implementing a clear and enforceable legal
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framework is i :
1S 1M , ]
perative to protect these vital resources and uphold environmental and

property rights.

Again, in year 2024, Honourable Supreme Court in SLP(C) No. 6531/2024 Shakeel
Ahmad & ors vs State of Uttar Pradesh & ors in the matter of Kukrail River/wuter'
channel. Honourable Court held that:

In view of the aforesaid documents and reports, we are in agreement

with the findings recorded by the High Court in the impugned judgment

in respect of the Kukrail Nala/River, which has relied on the order

passed by the National Green Tribunal It is also clear that the colony

in question has.been constructed on the floodplain area.

In view of the aforesaid position, we are 1ot inclined to interfere with

the impugned judgment, insofar as it directs eviction of the petitioners

and demolition of the unauthorized construction made in the

T .
=== floodplain areas.
//’\L.‘ ' E, -‘{\I p

2R = AT

e ~In-this matter Honourable Supreme Court held that

/“}-‘_-;/, i Tm \_\ \

[ f T \ ““eviction of the petitioners and demolition of the
S B b . . . :
| ® 1 Lot e unauthorized construction made in the Sfloodplain
) L A LI " L= »

L ) ~ ~-areas-.

W\

‘*‘i:j'{; frﬁmf{n ,ih'é'/maner of Budhi Ganga all the provisions set by Honourable Supreme

--\:?""""55;/; are ignored. The email was addressed to the Chief Secretary,
Government of Uttar Pradesh, requesting immediate action on the illegal
c‘onSIruclion/pltas since from 1950’s onthe river bed of Budhi Ganga in Tehsil
Mawana, District Meerut. The copy of the mail is attached herewith and
marked as ANNEXURE 5.

11. That In the case of Budhi Ganga, all illegal allotments, whether for residential
purposes or agricultural purposes, are situated on the riverbed or floodplain
zone. For instance, in some Cases, Budhi Ganga land has been used for
construction, such as in Hastinapur pandawan in the year 2023 on Khasra
Sankhya 806/1 and 806/3 and many morc in Hastinapur pandawan (the list of
these construction are not provided to }‘{onourable NGT). This constitutes a
blatant contempt of the orders passed by the Honourable Supreme Court.
Despite this, the Government has thus far failed to take any spbstantive action

regarding the matter of Budhi Ganga, exacerbating the issue and undermining
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judicial authority i
s thority. The copy of the some allotments for housing on the
riverbed/ o ]
ed/floodplain zone of Budhi Ganga is attached herewith and marked as
ANNEXURE 6.
12.
That In the case of S.A.No.190 0f 2013 Arulmighu Palapattarai Mariamman Tirukoil

v. Pappayee & Ors.(2023), the Madras High Court stated that

Courts are no more concerned about who or in what name such
encroachments take place. We have reached a situation where
even if GOD encroaches upon a public space, Courts will direct
removal of such encroachments, since public interest and rule
of law must be safeguarded and upheld by Courts. Courls

cannot be hoodwinked by encroaching and constructing a

emple in the name of God. We have enough temples and no God
s made any request to construct new temples by enéroaching

on public space or by raising a structure in the name of the

this matter reached to Honourable Supreme Court Special Leave Petition (civil)
diary no(s). 32549/2022 (Arising out of impugned final judgment and order dated 25-
03-2022 in SA No. 190/2013 passed by the High Court of Judicature at Madras) ,
Honourable court held that

We are not inclined to interfere with the impugned order. The

Special Leave Petition is, accordingly, dismissed.

Pending application, if any, also stands disposed of.
13. That the Supreme Court held that land acquired for public purposes cannot be

encroached upon. The Supreme Court introduced the idea of public trust doctrine in

India in the case of M.C. Melita v. Kamal Nath(1977). The concept of public trust

doctrine imposes an obligation on the State to actas a guard of the natural resources
of the country and protect the natural resources from damage. The term *public trust
doctrine” inherently contains the idea of trust. A trustee is responsible for taking care
of the entrusted property. The trustee is under the duty to act in the best interest of the
entruster and not use the property for private gain. In the context of the environment,
the State is entrusted by the citizens to protect the natural resources for rational use
and for the benefit of society. The State has to exploit the natural resources in such a

way that they are not exhausted and future generations are able to use them as well.
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S

The publ;
1¢ trust doctri
ne :
restricts the State from selling natural resources to private

indiv
viduals. Further, it obligates the State

to maintain the resou iv
. rces and not g
them to private use, g

Vaira S
ekar v. The ‘
Secretary to Government, Home, Prohibition and Excise

:;: :’:)":;:: :;;‘; 3::;’3 (i 0-21), the Madras High Court stated that no person has the
public land. The Court called upon the government to ensure

a sense of discipline to ensure that public land remains safe..
Hon’ble Supreme Court gave directions to all the State governments across the
country to prepare schemes for eviction of illegal occupants of gram panchayat,
the Madhya Pradesh High Court ordered the setting up of ‘Public Land Protection

cells” across the State to check encroachments in the case of Gram Panchayat

Dhiooma v. State of MP (2021) along with Raghvendra Pratap Singh v. State of
M.P(2021).

14. That in the matter of Budhi Ganga, Article 141 of the Constitution of India has not

been properly adhered to by the judicial and quasi-judicial systems. The rulings issued
by the Honourable Supreme Court havc been completely disregarded by the State
Amhonlles demonstrating a grave and systemic failure in both compliance and

/_ . enforccment This disregard undermines the authority of the judiciary and exacerbates
/ - s

)
"

s tes, lhat

1 ® 2
AN A . = l‘

( / &t i lh ol:lgolm1 issues related to Budhi Ganga. Article 141 of the Constitution of India
"\
\

; 1 41. Law declared by Supreme Court 1o be binding on all courts. The
\.‘\:{ \:- e 7"\:""';_’."‘; Jaw declared by the Supreme Court shall be binding on all courts
- within the territory of India.

15. That there is an old proverb “Thousands of falsehoods are being propagated to conceal

a single truth”.’1 “his is precisely what is transpiring in the case of Budhi Ganga. To date,
the actual report detailing the final status of the river has yet to be presented be, fore
the Honourable National Green Tribunal, lcaving a significant gap in transparency
and accountability. A bundle of lies is simply presented in front of the court, the court
accepts it as truth but the situation on 1hc ground is very terrible. The map showing the
present status of Budhi Ganga which is not told by the joint committee report. The map

is attached herewith and marked as ANNEXURE%-

16. That despite the formation of a joint committee by the Honourable NGT, I regret (o

inform you that the committee has failed to prov ;ide a factual and comprehensive ground
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report on the curren iti
tcondition of the Budhi Ganga (I'also filed objection on the reports).

The report the ftrad .
Y submitted is entirely BOGUS. Furthermore, it has come to my attention

that there has been 3 significant lapse in

the execution of the directives issued by the
Honourable Tribunal, with overa y

‘ear passing without substantial progress or adherence
to the given instructions.

17. That The news published in Amar Ujala dated 29" May 2024 & news of Hindustan 11
June 2024 shows real situation from which the Budhi Ganga suffers and till now no

suitable steps will be taken by state authorities. The copy of news is attached herewith
and marked as ANNEXURE f

18. That it is a strange situation when the mafia class becomes active on Budhi Ganga only

.
—
e -

P O AR

k! \‘ﬂi‘;nlnlstratlon, it seems that the land mafia is stronger than the administration. How will

YA |

g, the Budhi Ganga be rejuvenated in these circumstances? The copy of news is attached

:‘\N;fben the administration takes action on it. Seeing this kind of attitude of the

o\ abs, 2, hs i
Yol A, Y B -3 herewith and marked as ANNEXURE g
N2\ ;

N J‘--\__"’b’ 19/ That*in the previous rejoinder dated February 14, 2024, pages 23, 35, and 37
N e ’

: ;_{_\-'1 \D\P._demonstrate construction on the riverbed. No single action taken by the officials and not
S ——

submit the report on these construction in front of Honourable Tribunal. Despite this
evidence, no action has been taken by the authorities regarding these constructions to
date, and no responses have been provided by the respondents to the objections raised
by the applicant.
However, the State of Uttar Pradesh has not taken any action in the matter concerning with
Budhi Ganga. For all the reasons stated above the Hon'ble Tribunal may kindly be pleased to

take cognizance of all these facts and to pass appropriate orders to meets the ends of Justice

and equity.

AND FOR THIS ACT OF KINDNESS THE APPLICANTS, AS IN DUTY BOUND, SHALL

EVER PRAY.
Verification
Verified on lhisqlay.o;gozct that the contents of the present Application are true and correct to
my knowledge and belief and nothing material is concealed therefrom. %
Priyank Bharati
Applicant in Person
Date : Ol\@B\'LH

Place : Meerut ATTEKE D
ol o8&/
notars/*¥/
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ORIGINAL APPLICATION NO. 511 OF 2023
IN THE MATTER OF '

Priyank Bharati

Versus

State of Uttar Pradesh through its Chief Secretary and others
RESPONDENTS
AFFIDAVIT

‘
I, Privank Bharati aged about 36 years R/O 148/4 Jagriti Vihar Meerut-

250004, UP hereby solemnly affirm and declare as under:

i That the contents of the application from paragraphs 1 to 19 are true
and correct to the best of my knowledge and belief.

ii. That I swear this affidavit in support of the application.

L

Priyank Bharati

i = \ ~ y Z e ]
\\'Tﬂ?-.\‘ . U E Ry /] Applicant in Person
pate : Ol |0€ IWW \é\ "— AP
Place : Meerut '
TESTED
KTE= g el/eink
NOTARY

e o e g e .
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ANNEXURE 1

IDENTIFICATION OF SITES FOR. ARTIFICIAL GROUND WATER. EECHARGE IN
UPPEE. GANGA PLAINS, USING REMOTE SENSING - GIS

Project Final Completion Report

Funded by
Ministry of Water Resources, Govt. of India through INCOH

By

Dr. R. P. Gupta, Professor, Earth Sciences Deptt., IIT Roorkee
Dr. Sudhir Kumar, Scientist E2, NIH, Roorkee

Dr. A. K. Sen, Assoc. Professor, Earth Sciences Deptt., IIT Roorkee

DEPARTMENT OF EARTH SCIENCES

INDIAN INSTITUTE OF TECHNOLOGY ROORKEE
ROORKEE- 247 667

February 2011

12

True Copy
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paleochannels when extended northwards meet the point, where the Yamuna and Ganga
rivers debouch from the Siwalik Hills, into the plains, indicating that these rivers were
active on this unit in the past, which is upland in nature presently. The characteristics of

the major paleochannels over the study area are described below:

Paleochannel I: It runs from east of Purkaji to near Chappar and then turns westward
upto Mupzzaffarnagar (marked as P1 in Figure 8.7). The trend of this paleochannel is
NNE-S55W. The width varies from 2.3 km to 3.8 km, average being 3.0 km. The length is
about 35 kkm. The areal extent is 103 square km_

Paleochannel 2: The second main paleochannel (marked as P2 in Figure 8.7) starts from
near Baseri village throwgh Quasimpur upto Jatwara. The average width of this
paleochannel is 3.2 km. The length iz about 30 km and the areal extent iz 103.5 square
km.

Paleochannel 3 (marked as P3 in Figure 8.7); This paleochannel starts from Sukyatal

through Mirahpur and extends sowthward parallel to the Ganga river upte Hastinapur.
The width of the paleochannel 1s about 4.2 km. The length is more than 40 lom.

All of these palecchannels in this study area are broadly N-5 trending and are located to
the west of the present day course of the river Ganga. So. it can be inferred that the
Ganga River has been shifted successively from the west to the east. Most of the
palecchannels are very wide (2-5 km) suggesting their formation by large river. A field
work to the area has been carried out. It has been found during the field observation that
the soils on the paleochannels are coarse sand or at times it appears pure sand (Figure
8.2a). Scant agrnicultural activity and mosily devoid of vegetation on the palecchannels
are indicative of high permeable, porous, coarse grained materials possessing high

infiltration rate.

8.1 Hyvdrogeological Characteristics

In the foregomng section, we have presented the results of landform mapping in the

area. It has been shown that the area comprises of dominantly vast stretches of alluvial

26

/SW

13
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Figure 8.7: Major paleochannels of the study area.
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ANNEXURE 2

Map showing the present patches of Budhi Ganga. River
stream converted into patches due to illegal occupants.

True Copy G

/y
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@ Indian Goo-Prlzu‘oml of ISRO
s n(ex:chennal or °

Thematic Servic Enter City or L3t Lon(.

Map showing entire track of Budhi Ganga from

Muzaffarnagar to Hapur via Meerut

True Copy .

/y
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Ministry of Drinking Water and Sanitation
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Annexure 3
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Reply by NRSC, ISRO

%Ei Shobhit
"L!l :Lnﬁ-'relbil}

19

Priyank Bharati <priyank bharati@shobhituniversity ac.in>

Burhi Ganga palasochannel
G messages

Priyank Bharati <privank bharati@shobhituniversity ac.in=
To: das_ieginrse.govin
Cor dmrmeadnic.in
Beoor ritwik_mg@nrsc.govin
Sir,
Please refer to the attachment.

H map of budhi ganga.jpg

Thanks and Regards,

Er. Privank Bharati,

Assistant Professor,

Department of Biotechnology,

School of Biological Engineering and Life Sciences

cx : Shri Deepak Meena 31 (lAS), District Megstrate, Meenut

Shobhit Institute of Engineering & Technology

(MAAC 'A' Grade Accredited Deemed-to-be Universs

wersity)
NH 38, Modipuram, Meerut, Uttar Pradesh 230110 (U.P.) INDIA

Mobile-09411823914

5103K

HASTINAPUR jpg
30EK

33 K]04 Bijmor District {1535) Hastinapur Burh Ganga_jpg
A5ETH

53 L1 Meerut District {1343) jpg

Tue, May 14, 2024 at 12217 AM
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Priyank Bharati <priyank.bharati@shobhituniversity.ac.in= Wed, May 15, 2024 at 11:05 AM
To: ritwik_m@nrsc.gov.in

Respected Sir,
| hope you received my email regarding the Budhi Ganga . If there are any additional documents you require, please don't hesitate to let me know.

Thanks and Regards,

Er. Priyank Bharati,

Assistant Professor,

Department of Biotechnology,

School of Biological Engineering and Life Sciences

Shobhit Institute of Engineering & Technology
(NAAC 'A’ Grade Accredited Deemed-to-be University)

NH 58, Modipuram, Meerut, Uttar Pradesh 250110 (U.P.) INDIA
Mobile-09411823914

[Quoted text hidden]

ritwik_m@nrsc.gov.in <ritwik_m@nrsc.gov.in> Thu, May 16, 2024 at 11:23 AM
To: Priyank Bharati <priyank.bharati@shobhituniversity.ac.in>
Cc: das_ic <das_ic@nrsc.gov.in>

Respected Sir,

NRSC has already carried out national geomorphology & Lineament mapping of the country on 1:50,000 scale, we are in the
process of checking our database for the study area mentioned. in addition, we are processing Sentinel1 & ALOS PALSAR
SAR datasets to detect signatures of palaeo-abandoned channel in the study area, if you can share the spatial extent (latitude-
longitude) of the AOI it will be very helpful for further processing. regards

Ritwik Majumdar

From: "Priyank Bharati" <priyank.bharati@shobhituniversity.ac.in>
To: "ritwik m" <ritwik_m@nrsc.gov.in>

Sent: Wednesday, May 15, 2024 11:05:52 AM

Subject: Re: Burhi Ganga palaeochannel

[Quoted text hidden]

(#4]

\TL34v

True Copy o

/S\W



360

Priyank Bharati <priyank bharati@shobhituniversity.ac.in>
To: ritwik_m@nrsc.gov.in
Cc: das_ic =das_ic@nrsc.gov.in=>

Dear Sir,
| am sending the Latitude and Longitude in csv format and pdf format.

Thanks and Regards,

Er. Priyank Bharati,

Assistant Professor,

Department of Biotechnology,

School of Biological Engineering and Life Sciences

Shobhit Institute of Engineering & Technology

(NAAC 'A" Grade Accredited Deemed-to-be University)
NH 58, Modipuram, Meerut, Uttar Pradesh 250110 (U.P.) INDIA
Mobile-09411823914

[Quoted text hidden]

2 attachments

Gl COORDINATES Budhi Ganga.csv
3K

-3 Gl COORDINATES Budhi Ganga.pdf
= 62K

Fri, May 17, 2024 at 9:22 AM

ritwik_m@nrsc.gov.in <ritwik_m@nrsc.gov.in>
To: Priyank Bharati <priyank.bharati@shobhituniversity.ac.in=

thanks, will do the needfull

Fri, May 17, 2024 at 9:28 AM

From: "Privank Bharat’” <priyank.bharati@shobhituniversity.ac.in>

To: "ntwik m" <ritwik_m@nrsc.gov.in>

Cc: "das_ic" <das_ic@nrsc.gov.in>

Sent: Friday, May 17, 2024 9:22:10 AM

Subject: [WARNING: ATTACHMENT UNSCANNED]Re: Burhi Ganga palaesochannel

[Quoted text hidden]

Priyank Bharati <priyank.bharati@shobhituniversity ac.in>
To: ritwik_m@nrsc_gov.in

https://bhuvan-app1.nrsc.gov.in/fthematic/thematic/index.php

I am sending you the bhuvan map screenshot for area of interest

Thanks and Regards,

Er. Priyank Bharati,

Assistant Professor,

Department of Biotechnology,

School of Biological Engineering and Life Sciences

Shobhit Institute of Engineering & Technology
(NAAC "A' Grade Accredited Deemed-to-be University)

MNH 58, Modipuram, Meerut, Uttar Pradesh 250110 (U.P.) INDIA
Mobile-09411823914

[Quoted text nidden]

Indian Earth Observation Visualisation_page-0001.jpg
345K

Fri, May 24, 2024 at 848 AM
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Annexure 4

M Gmall Priyank Bharati <naturalsciencestrustmrt@gmail.com>

VERY URGENT :- In reference to OA 511/2023

1 message

Priyank Bharati <naturalsciencestrustmrt@gmail.com> Mon, Jul 29, 2024 at 11:18 PM
To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>, csup@nic.in, cmup@nic.in, dmmee@nic.in, sdmmawanab686@gmail.com,
chakbandiayukt@gmail.com

Respected Sir,
Please refer to the attachment.

Regards,

Priyank Bharati

Applicant in Person
OA-511/2023

Honourable NGT, New Delhi

.3 Letter in ref to OA 511 of 2023.pdf
245K
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T E, 27.07.2024
741 da, %I Y4,
T AT T

feraar: wamo Frre i feegmm, =2 fewdt 0A Fav 51172023 e # |

HEiey,

Ul Jad faug 1 F2 T8 B @ ®F @ J9d oae § 1 98 2 aifie gng
T 51 I 8, Targ ot 9 I ad! e R Har agita & Sidild 92t TN & e
T Soars = g ot STeT sy T8l e T §1 OF aed 1R ug Haeee faun & e
Tt Ty T e shey oy arst oww wem snifart e vd yit g st
1950 T URT 132 F aiafa siRfém yiy 4§t o e Iwadt faur e 53 ufy & 3
Woals i P 5| U8 S A o AT F uraEl 1 Jeds BT 8, dfeb UiPiae
HETEH! B GRET T IeEd & wiftd Bl @t off srmRe B

Taw sfafvad, a8 ot fofga gon & & 9ead faur 3 =% omi o 59 smféE ufir =t s
Tt & Frarfidl @ andfes e & 59 Ty € =% e O e a9 faum g e R
W | TS T A thad At el 8, afe sod yalaeiiy SqeH ud uigsias S @it
TRen 1 ot it ufige vy usar g

Hle I=Ion EEE By 2001 § i e foard &9 Sae 34t 9 3 % 5iEe 3 urted
31T T gl T

It is important fo nofice that the material resowrces of the community

like forests, tanks, ponds, hillock, mountain efc. are nature’s bounty.
They maintain delicate ecological balance. They need to be profected
[for a proper and healthy environment which enables people to enjoy a
quality life which is the essence of the guaranteed right under Article
21 of the Consfitution. The Governmeni, including the Revenue
Authorifies i.e. Respondents 11 to 13, having noticad that a pend is
falling in disuse, should have bestowed their attention to develop the
same which would, on one hand, have prevenied ecological disaster
and on the other provided betier environment for the benefit of the
public at large.

Tlo I=gan =EEg O ad 2011 O wure e ud o 5 2 3ip UeE g
3 CIVIL APPEAL NO.1132 /2011 @ SLP(C) No.3109/2011 ¥ UG 3S=T
o wmer TET @
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In Uttar Pradesh the U.FP. Consolidation of Holdings Act, 1954 was
widely misusad to usirp Gram Sabha lands either with connivance af
the Consolidation Authorifies, or by forging orders puwrported fo have
been passed by Consolidation Officers in the long past so that they
may not be compared with the original revenue record showing the
land as Gram Sabha land, as these revenue records had been weeded
ouf. Similar may have been the pracfice in other Stafes. The time has
now come to review all these ordears by which the common village land
has been grabbed by such firaudulent practices.

Hio Felay =Eed & 2011 3= & a8 ¥ 83 &1 Swad! o e s & giar gan
et T @ wEa H andt e e o @ i g o um sriad Shamar g2 gl
g 1 gEl T @ T S § UG Sigue @ gul wEie 391 & agl gE aew T
ST dites & UST SdeA Ud =ehadl ufsbarat & SRE gl T @ w@HiA 1 Gead)
nufermait T 9ue wew snitert 9 ud fa vae 1950 ud saifesw aiw
BITEET wae 1953 ©T YIUT Ieaw- (a1 741 § | U -1l Pl goar gidt T8t 3% TR0
Rreew wtan g1 21w 3=t +ft ot fiew i 9= 25 = o =gh

TEed, o e H Fiden & T o= am ot iivar = v # wmd gu Steareiy srasas
THAE F TN PO THEdt GURT FRT P MU marn asde Fosita
sif-raftraaret <5t agfEa =i o ge srazas Qe vd wemaft~e srfardt gi=fEa
T BT DY T

3, AUE Wi & Tor ga arre § 9faa wras o ggl TR T e sty aes arst
w e GHET e 5 Hew ueH e @ P B

YFarg |
Treff,
Tirgs yret
148/4 WAl HER, T%S
HEEe 09411823914
wiafata
1. 3eHE AESH, Hio F=Ha T feegma, 75
et
2. U 9=a, TETE
3. FEmEnfdsr 4Rs

4, JUrAE e, TamT
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ANNEXURE 5

Letter in reference to OA 511/2023 inbox x

Priyank Bharati <naturalsciencestrustmrt@gmail.com>
to Consultant, csup, dmmee, cmup, sdmmawana6686 «

Respected Sir,
Please refer attachment.

Regards,
priyank Bharati

One attachment « Scanned by Gmail ()

8 Letter in referenc... 4

& Mon, Jul 29, 11:13PM (4 days ago)

X & B
T @ «
&

True Copy
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T mv0 Fzra i feegman, =1 el o graw 0A 5112023 S wef )
TEIeg,

PG Y IR 4w B G5 TeU S Sy $Y | gaHH 1, 98 915 Hlo S¥Ha
#{E@fﬁr =S fercelt & fammida 8 1 3 smuet e gt 1 =l @ fRufd <t ofi sefifa
HE JI5dl . Wl & dedie HaF § YrqE fhieR 8 Uaw et ¢ o i g gu
foren g & T Y g v wfEa a B

LI T ATE SR IE% U 1 Yi B G s 9l SadEs £ 1 Ud B, TH &
B TSI WHIA B TTed o § gatalT ©Y (G0l T Ul U8 WHiF wWHignR] [ R
FE HUFTE @ URT 132  dgd IR 0 5o sfafaa, 9eedt fumam disw
T @t STagl it o I # IR USS SaiissH AP sifesT Ude-1953 &1
JeduH fPar T gl

ﬁlﬁaﬁnﬁmﬂ?aﬁﬁm%aaaaﬂﬁwmmwng e TS SR 3 e
feaw s w & amardy smac o= fom man, = fa T

TGS (B FHed A<t 1 Hio SAIGEIG GISHIC & a5 TE&m WRITC NO 13722024
RAJU SAHU AND OTHERS VS STATE OF UP AND ORS (3G9 [S719 06.03.2024) T
o A BIE ATE SISATF SLP(C) 653172024 (3= f3ATw 10.05.2024 JH UIfed ma=r
T g1 T o A1 1 o | o = gomn e, T 99 9 e) e 99 gHaty T e
ST | Hio GUH HIC P SfSar 5 Jad 915 &N § Fel i

In view of the aforesaid documents and reports, we are in agreement
with the findings recorded by the High Cowrt in the impugned judgment
in respect of the Kukvail Nala/River, which has relied on the order
passed by the National Green Ivibunal. It is also clear that the colony
in question has been constructed on the floodplain area.

In view of the aforesaid position, we are not inclined fo inferfere with
the impugned judgment, insgfar as it divects eviction of the petitioners
and demolition of the unauthorized construction made in the floodplain
areas

True Copy -
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T Tadled e gR ST $HE HR S Uelld T 37 37 2011 3 urea & 3
Tl & e it ot SR fam

"Before parting with this case we give directions to all the State
Govermnents in the country that they sheuld prepare schemes for
evictien af illegalumantherized occupants of Gram Sabha/Gram
Fanchayat/Porambole/Shamlat land and these must be restored to the
Gram Sabha/Gram Panchayat for the common use of villagers of the
village. For this purpose the Chigl Secretaries of all State
Governments/Union  Territories in India are directed to do the
needful, taking the help af other senior officers of the Governments.

o gy § IR ad e Fidea & 6 aedier marn & gt o & fiae oS iR s
ufe & fam @bt sgy Foiol #t v 3=t SR 91 91 599 T1g, 59 3ay FEi F
Targ ¥ o o ©R W SUgEd Saet Bt WY, 9t gt 1T & Uale § ®is T
I B 3R TS Bt wipfaw Rl @ & v W T

s
MTTHT,
eyt
148/4 wFIfd fAER Te
TEEd: 09411823914
wiafafy

1. e HEIEY, o I U ey, 75 fSeeh

2. foenfisr Teleg ee

3. JUFTENTUR] Haled Harl

True Copy .
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ANNEXURE 6
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ILLIGAL ALLOTMEMTS IN ALIPUR MORNA. THIS TYPE OF
ALLOTMENTS ARE NULL & VOID SINCE FROM DAY OF
ALLOTMNETS. THIS TYPE OF ILLIGAL ALLOTMENTS ARE
SEEN IN SOME OTHER VILLAGES ALSO.
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ANNEXURE 8
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ANNEXURE 9

33

mnmmm'ﬁsqmﬁ mﬁﬁaﬁtfﬁ:ﬁ| ® g

SarGel il a1 ure fean et A
ST I&1 gal 7907 & SR & A7 TR & 991 ®s a8 S0 &
frden o wwrd @1 o off R T | udg @A o 81 @ BE w2 o
i gt 7w B ieh B oft firedt F are fean man

Toran T 3t faam 3 st
A 9 e el | 39 12 fag Era
s s St T faee
UEE w1 w1 o &= #51
SEHd €1 181 35T | 379 HHAE 6
W R FER T famE T e 2

T AT A E S S
1w A S e i
Gl L R B o o e
F i et 38m & mmer |
TSEa FATE |

True Copy

e

%gw



